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there should be continuity of service 
or not are certainly matters lor the 
consideration ol the Central Govern
ment and, I  have no doubt, the Cen
tral Government and the State Gov
ernments, while framing any scheme, 
will bear that in mind and will not 
deprive employees who are taken 
over by the re-organisation, the conti
nuity ol service and other conditions, 
to which they are normally entitled. 
That really is a matter for adminis
tration and is not a matter to be 
introduced in the legislation. There- 
lore, I  submit, the clause, as Iramed, 
may be passed.

Mr. Speaker: Shall I put the
amendment to the vote of the House?

Shri Shree Narayan Das: I am not
pressing it.

The amendment was, by leave, 
withdrawn.

Mr. Speaker: The question is:

'That clause 4 stand part of
the Bill” .

The motion was adopted.

Clause 4 was added to the B ill

Clause 5 was added to the Bill. 
The Schedule, Clause 1, the Enacting 
Formula and the Title were added to 

the Bill.
Shri A. K. Sen; I beg to move:

“That the Bill be passed."

Mr. Speaker: The question is:

"That the Bill be passed".
The motion was adopted.

DHOTIES (ADDITIONAL EXCISE
DUTY) AMENDMENT BILL

The Minister of Commerce (Shri 
Kanungo): Mr. Speaker, with your 
permission, I  beg to move: •

“That the Bill to amend the
Dhoties (Additional Excise Duty)
Act, 1933, be taken into consi
deration.”

(Additional Excite  12518
Duty) Amendment B ill

This is a very simple Bill, the prin
ciples of which have been extensive
ly debated in the House and which,
I  beg to submit, has proved its worth 
in the course of the years. As a mat
ter of fact, the very purpose of the 
provisions of the Bill were being 
operated under the Textile Control 
Order, 1848. But, as there has been 
some doubts about the absolute legal
ity 0/ it, in the form ol ample pre
caution, this Bill has been introduced. 
There is nothing new in it. It is 
merely to legalise or rather to con
firm the legalisation of certain steps, 
certain procedures which are already 
being followed. I move that the Bill 
be taken into consideration.

Mr. Speaker: Motion moved:

"That the Bill to amend the 
Dhoties (Additional Excise Duty) 
Act, 1953. be taken into consi
deration.”

Shri Naushir Bharucha (East 
Khandesh): The Bill, which the hon. 
Minister has termed as simple, ia 
going to benefit the mill-owners at 
the cost of the handloom industry. 
If we turn to clause 3 of the amend
ment, we find that “group of mills” 
has been defined as follows:

“ ‘group of mills’ means two or 
more mills under common owner
ship or management;”

So, if there is common management, 
which can be created by the imposi
tion of a common management for a 
group of mills belonging to different 
owners, they will get a bigger quota 
and thus the provisions of this Bill 
can very well be circumvented. 1 
fail to understand why ‘management' 
has been included. The definition 
should have been ‘a group of mills 
belonging to one individual’ . That 
should have been sufficient. Now, it 
appears, a loophole is left to the mi 11- 
owners to create a common manage
ment for a group of mills, which will 
enable them to avail of this conces
sion.

* Moved with the recommendation of the President.
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the handloom industry. But the Bill 
permits inroads to be made to the 
quota of'dhoties allotted to the hpnd- 
loom industry, which is easy to 
manufacture and easy to dispose of. 
One of the Bombay mill-owners con
fessed to me that the profit they made 
during the war period out of dhoties, 
was criminal. This is the most profit
able part of business and a portion of 
it, which has been left by law to be 
produced by the handloom industry, 
is diverted to the mill. I will tell you 
how it is being done. Now clause 4 
says:

“The permissible quota of dho
ties which may be issued out of 
any group of mills as a whole dur
ing any quarter in any case 
where an application is made in 
that behalf by that group, shall 
be such as the Textile Commis
sioner to the Government ol India 
may fix, but such permissible 
quota shall in no case exceed the 
total of the permissible quotas

My submission is that it should not 
be in excess of the total of the average 
which units manufactured in any 
particular year.

The difference between what I 
have suRgested and what is 
incorporated m the Bill is this. Sup
posing a mill-owner has got three 
mills. Let us call them A, B and C. 
Each of them, let us presume, is pro
ducing one million yards of dhoties. 
The total quantity produced by them 
is three million yards. Now, under 
the Bill, as it is, it will be open for 
-the owner either to have all the 
three million yards produced in one 
mill or in the three mills. He can 
distribute it anyway he likes. Now, 
it is quite possible, that one of the 
mills is producing only half a mil
lion yards and another of them pro
ducing two million yards. Under 
this Bill, the owner is entitled to the 
full quota, though a particular mill 
may produce only much less than 
■what is allotted to it. So, I suggest 
■that a particular year should be pres
cribed as the relevant year and the

actual output of cloth manufactured 
by each unit during that year should 
be taken into consideration. The 
total that should be provided as the 
maximum quota. Otherwise, what 
will happen is that though there may 
be some units which are idle, the 
owner will allot it to another mill 
and will take advantage of this pro
vision. This is very undesirable and 
we should not permit it.

In the schedule, the slabs of penal 
excise duties to be levied for un
authorised production of dhoties are 
mentioned. The rate of penal excise 
duty is very low and the demand for 
dhoties is very high. So, it is likely 
that this penal excise duty will tend 
to become part of the cost of pro
duction and will be passed on to' 
the consumer. Therefore, the so- 
called penal excise duty is not 
at all penal. What will cer
tainly happen is that it will be passed 
on to the consumers. The Bill, 
therefore, as I said, affects the hand- 
loom industry, permits the mills to 
make inroads into the handloom 
quota and therefore places at a dis
advantage the handloom industry.

Shr}, Rang* (Tenali): Mr. Speaker, 
in addition to the points that my hon. 
friend Shri Naushir Bharucha has 
already made, which deserve careful 
consideration at the hands of the hot* 
Minister, I would like to make a few 
suggestions to be carefully considered 
by the Government not only at this 
juncture during the passage of this 
Bill, but also in the implementation 
of this Bill.

The protection that has been sought 
to be given to the handloom weaving 
industry as a result of this Bill has 
not materialised so far for vanoua 
reasons. I would like to state just 
one reason at this juncture for con
sideration by the hon. Minister. 
Although a particular quota is sup
posed to have been fixed for the pro
duction of dhoties for internal con
sumption, it is feared that a portion 
of their production Is set apart by <he
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mills for so-called exports and later 
on diverted for internal consumption
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Shri Kanungo: This is not that 
This Bill has nothing to do with that,

Shri Ranga: When it is diverted 
for internal consumption, it escapes 
payment of this special excise duty 
or penalty. I would like to know 
how far * and what steps are being 
taken by the Government to prevent 
that kind of mischief.

It ha? been the plea from the hand
loom weaver and also the khadi pro
ducer that as time goes on, more and 
more of these weaving mills or com
bined spinning and weaving mills 
should find it unnecessary to carry on 
their production and to that extent 
handlooms and khaddar should be 
able to expand their production. As 
a result, one of the effects of this Bill 
when passed would be that, even 
though one or two mills become out
dated and, therefore, production of 
cloth or dhoti becomes uneconomical 
from such mills, it would still be pos
sible for the owners of these mills to 
go into a combination with other mill* 
where economic production is still 
possible and in that way, maintain 
their quota for the mill sector and, 
to that extent, prevent the oppor
tunity for handloom production and 
khadi production to go on increasing.
It is a well known fact that the khadi 
industry as well as the handloom 
industry have been claiming the right 
of encroaching upon mill production 
as and when mills find it necessary 
to give up cloth production. When 
their machines become out-dated and 
permission for the installation of new 
looms is not given, when naturally 
mill production is expected to go 
down, this is one of the means by 
which this hope and aspiration of the 
khadi and handloom industries can 
be stultified- I _ would like the hon. 
Minister to assure us that it is the 
policy of the Government that, in 
course of time, the handloom industry 
and the khadi industry would be 
helped to gain more and more of the

field which would come to be vacated 
by the weaving mill industry. If that 
continues to be the policy of the Gov
ernment, I would like my hon. friend 
the Minister in charge of this Bill to- 
assure us how, in the working of th» 
provisions of this particular Bill whan 
passed into an Act, it would promote 
that objective, or whether it would 
frustrate that objective.

In conclusion, I would like to- 
remind the hon. Minister of the duty 
of the Government to think not mere
ly of providing employment for those 
few thousand people who are today 
employed on the mill weaving indus
try, but also assure the continuation 
of the present quota of employment 
and also increase the total quantum 
of employment that would be mat!* 
available to the lakhs of weavers 
who are today engaged in the hand
loom industry and khadi industry. 1 
would also like my hon. friend to 
assure us whether he has consulted 
the Khadi Commission as well as the 
Handloom Board in regard to this 
matter and whether they have agreed 
Even if they have agreed, I would 
like my hon. friend to take into con
sideration those fears that I have 
expressed on behalf of the workers 
employed in the khadi industry and 
the handloom industry.
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^T ŜT ^ ft> T O  p*il^ ^RVR 

n r  T T ^ T  ^ T T T  3JT T ^ t  I  I ^ P T T  ^ R R t  

WVHT *f?T *Ftf fW R t 3fT̂ t W%fT ?ft 
q  3fr TT^r ^ R  JRTT g, f^T IPT jft 
3T̂ Tt I vi'*! VR*T ^gti ^I^T 
W  f  I * P R  &W * r f t  WTWt H  sfyrff 

f w f r  q;> ^ T R r T T  ^ T f R  %  W  
tUd Tt r ^ l  T^RT 

% eft ^ !R T  ^T T  fV  3ft ^  V m  

? , ^ T  q T  ? T R T  ftrT T  |  3 T  ^ f  I 

??T ^ f fi r  f t  fT V fi ^ R T  ? ft r  T T  ^ a » i i  

?>TT I

’tr r a m  J T f t W ,  t r ^  T T f l W  ^ T  

f̂t t  P w  *rr ^  w it ^  ^TT ^T^TT $ 
wtft> ^t t o t  t  fa  wp? ^  *m ? m  5T
f * T ^  1 n #  W  i r q i R ?  ^  5TTT r ^ r

s r r fW T  W  W '• f t l T  1 1 ^  T j J T
% f̂ FT ' d m ^ I c i  1 3TTcTT ^  'Stf ^Tjc. 

%  V W R T  ? P R  ^  ^ T T T T  ^T FT  ^ T T  

t f l T  #  ^ T  f %  ^ f t #  y t t  ^  W f y y  

*m r ^TTT ftPTT ^ ?ft -d̂ f ^ T  h i«1 T t  

$ r t  ^ r r f^ q , v r  ^ r r

^ T T f ^  I p n  f t  ^ R ^ H -  >FT ^

V^TTT ’T T ^  W f? V , 'd»ii»»'l f s i ^ d  T f^ T O R Y  

Tfft i f t  s n ^ fr ^ T f ^ c  1 f i r c r ?  q f ^ N f e :  

^t TRT *t *T̂ f W tT j  f*P PT \J*1
^ »i'ti<.n ^ *lfNt 

f a  v n f r  ^  ^ t  |



* * 5*7 Chattel 7 SEPTEMBER 1807

*pw •s't sfi^wH 
finr | t aft $ f»T f w  i t  | T̂ WST?* 

^ € t  •fl' fflWT ^  f̂f[T

"Provided that without preju
dice to the Schedule to section 4, 
if the quantity o>f dhoties issued 
out of any mill after the 26th day 
of October, 1953, or group of mills 
exceeds the permissible quota it 
may be confiscated and the mill 
or group of mills be fined with an 
amount ranging from one thousand 
rupees to ten thousand rupees as 
the case may be”.
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12 hrs,

Shri A. C. Guha (Barasat): I have* 
some fundamental objections «. against 
this Bill. The Government started in 
1952 a policy to assist the handloom > 
industry. That was a laudable step- 
taken by the Government. But 
gradually they have been whittling 
down the effectiveness of this step 
taken inyl952. I cannot understand the 
logic of the subsequent measures. I f 
it is t ho light desirable to assist the 
handloom industry, then that should 
be done without any mental reserva
tion. For the furtherance of the 
policy, Government in 1952 took a 
measure to peg the production of 
dhoties and sarees by textile mills at 
60 per cent, of their average monthly 
production in 1951-52.

Then they thought that tins order 
of Government could be flouted by the- 
mills; m fact, the textile mills were- 
flouting this order, pf Government. 
They were producing more than the-

(Additional Excite 12528
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[Shri A. C. Guha]
<quota allotted to each of them. In the 
•Statement of Objects and Reasons, we 
find that it was not possible to penalise 
the infringing mills, and so to remove 
.the disability, the Dhoties (Additional 
Excise Duty) Act, 1953, was passed, 
.imposing a penal excise duty on a 
regulated scale on mills infringing this 

•order. If it has been thought neces
sary to restrict the production of tex
tile mills in dhoties and sarees to a 
particular quantity, and that is for the 
purpose of helping the handloom in

dustry, I cannot understand how sim
ply by paying a penal excise duty that 
policy can be given the bo-by. It 

■appears from this that Government 
.are not so much anxious to help the 
handloom industry, or they are not 
sure of their step. This creates a bad 
psychology. The Government are 

•encouraging the infringement of their 
own orders and allowing the sin to 
be expiated by the payment of a small 
•excise duty.

I  think you know, Sir, that in our 
shastras, there was a sort of atonment 
■of the sin by paying some gold or some 
coin to the Brahmins or to the gods.

tm rf  ng f 
I think the Government also have 
taken to that policy that the violation 
of government orders—orders calcu
lated to implement some economic 
policy of Government—can be done 
with impunity simply if an additional 
•excise duty is paid by the infringers.

Shri Ranga: They wish to encourage
It.

Shri A. C. Guha: This has a bad 
psychological effect. It generates an 
attitude of violating government 
orders; it generates an outlook that 
any order of Government or even the 
law passed by this House, can be 
violated if the offending party can 
-make a payment to the Government 
by way of an additional excise duty.
I think that should not have been the 
method of Government. As far as I 
can understand, it is not a revenue 
measure. I think the revenue collected 
-on this is very meagre. If it is the 
policy of Government to help the 
handloom industry, they should firmly

stick to that policy without diluting 
their step and without injuring tb® 
effectiveness or efficacy ol the steps 
proposed and taken by them.

Then again there is another funda
mental thing which I would like to 
object and which has been brought in 
this Bill. The Act that was passed 
in 1953 allowed only individual mills 
to pay the excise duty and violate the 
government restrictions imposed on 
them. But here we find the Govern
ment are still diluting their policy. 
They have put here that a group of 
mills may also be allowed this exten
sion. A  group of mills means two or 
more mills under common ownership 
and management. Apart from the fact 
that this will further dilute the origi
nal step taken by Government for 
helping handloom industries, this is 
also a step which will lead to or help 
concentration of productive forces in 
a few hands.

I do not like to mention the names, 
but 1 have got a list, which may not 
be quite exhaustive. Some of the 
managing agents or owners have got 
9, 6 and 5 mills under their control. 
20 such firms control about 36 per 
cent, of the installed looms in the 
textile mills and 28 per cent, of the 
installed spindles there. So even now 
there is somewhat a concentration of 
productive forces m the textile indus
try in a few hands. But if we give 
further latitude to these managing 
agents or directors or proprietors to 
concentrate their hold on the textile 
industry by this measure, I think that 
will also go contrary to the declared 
policy of Government. As far as I 
know, it is the policy of this Home 
and of the Government to foster 
decentralised economy, but this 
measure is sure to result in concen
tration of economic power in a few 
hands—concentration of productive 
forces in the hands of a few magnates. 
Out of 12 crore spindles, 28 per cent 
are controlled by these 20 firms, and 
36 per cent, of the powerlooms are 
controlled also by these 20 firms. Thij 
measure will, 1 think, give further 
fillip to their propensity to expand 
their control over the textile industry.
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I may note down their names and call 
them, except in exceptional cases when 
I may call others. Otherwise, they 
take up a few points from here and 
there and then emphasise them. I will 
call the hon. Minister next. Hon. Mem
bers who ace prepared must stand up. 
I find one hon. Member says some
thing and the same thing is taken up 
by others.
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I have a third objection. I think it 
is the policy of Government to see that 
there should be a sort of equality of 
•development—economic and industrial 
development—in the country. The 
region from which the hon. Minister 
in charge of this Bill comes is back
ward in respect of industries, parti
cularly textile industry. This measure 
will simply help the regions already 
advanced m the textile industry. 
Except one or two, the 20 firms I havte 
referred to are, I think, belonging to 
western India. This Bill will only 
give help to these 20 firms almost all 
belonging to western India This will 
act adversely to the interest of textile 
industry in other parts of India.

Some years ago, some subsidy was 
given to the textile mills in the form 
o f supply of American cotton for the 
purpose of supplying yarn to the hand- 
loom industry. The total value of the 
subsidy was Rs 1,33,00,000 out of 
which Rs 110 lakhs worth of subsidy 
wav given to some mills only in one 
State I think that is again the dec
lared policy of Government That 
subsidy should also have been given 
evenly to the textile mills belonging to 
all the States.

I feel that thi.. Bill a .11 
•contrary to the declared policy of Gov
ernment in tnat respect. So, I hope 
the hon Minister will take note of 
''’hose things 1 have given notice of 
some amendments to restrict the scope 
of mischief of some of the provisions 
Though I have my fundamental objec
tions to allow particular groups of 
mills to have this right to infringe 
the Government orders, I think it may 
now be too late for the hon. Minister 
to accept that position I have tried 
to limit the scope of the mischief of 
some of the clauses I hope the hon. 
Minister will take cognizance of these 
amendments

Mr. Speaker: Shri Shankaraiaya.

Some Hon. Members- —rose

Mr. Speaker: I find that this is
gathering magnitude like a snowball. 
I think I should ask the hon. Members 
* t  the very outset to get up so that

Shri Tangaznanl (Madurai): I won't 
take more than ten minutes, Sir. I 
will not speak on thl amendments.

Mr. Speaker: I will allow him to 
speak on the amendments.

Shri Shankaraiaya (Mysore): I do
not want to make any long speech; 
but coming from the rank and file of 
the weavers, 1 w ish  to say a few 
words. I have got some apprehensions 
with regard to the effect of this Bill. 
No doubt, on behalf of the weavers, I 
must thank the Government for the 
help and support given to the hand- 
loom sector or the cottage industry 
and the weavers are feeling very 
gi'ateful to them After this help was 
rendered and facilities provided, they 
have made considerable progress. The 
reports of the Ministry themselves had 
conceded that the handloom sector and 
the khadi industry have done very 
well and that production has increased.

Knowing full well the running of 
societies, being the President of the 
Mysore State Handloom Weavers’ 
Society, knowing the handloom sector 
and knowing also some facts about 
Hyderabad and Andhra particularly, I 
may say that the handloom industry 
has developed to such an extent in 
the manufacture of dhoties that they 
are producing finer qualities from 100 
to 125 counts at a cheaper rate than 
the mills. This has opened the eyes 
of the mills and they have not been 
able to compete with the handloom 
industry That is why they have 
resorted to all these methods. And, if 
at this particular time when the hand
loom sector and the khadi sector are 
making progress, if the Government 
were to relax those measures, and if 
proper protection is not given, the pro
gress that they have made till now
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and the help that has been rendered 
to them will be nullified.

The quota will be fixed by the Gov- 
■emment. Hitherto the mittB were 
passing their production to the subordl* 
nate mills or the mills under their 
control. Now, what I would request 
the Government is that while giving 
effect to the provision in clause 3, they 
must see that 60 per cent, of produc
tion is restricted only to the particular 
mill that produces it and that it should 
not be taken as the cumulative amount 
of what all the different mills under 
their control and fix 60 per cent, 
according to that strength. It should 
be fixed according to 60 per cent, of 
production by each mill and not the 
total capacity of all the mills under 
their control. If that is done, it will 
be providing more help to the 
weavers. The Minister in charge of 
these things and the Government 
should see these things and study the 
difficulties of the haodloom and the 
khadi weavers and see that all pro
tection is given so that the industry 
may progress.

Shri Tangamani: Mr. Speaker, Sir, 
the object of this amendment of the 
Dhoties (Additional Excise Duty) Act 
of 1953 and also the original Act is 
to assist the handloom industry by 

■■ restricting the production of certain 
kinds of dhoties in the mills. But, I 
would like to submit, in view of the 
many points that have already been 
covered by my hon. friend, Shri Guha, 
that the price of yarn does not at all 
compare with the price of raw cotton. 
I would only give certain figures to 
show how there is so much of dis
parity. The index of yam prices....

Mr. Speaker: How does that arise 
out of this? It is a Bill restricting 
production of certain dhoties.

Shri Tangamani: The first sentence 
of the Statement of Objects and 
Reasons itself says that it is for the 
protection of the handloom industry. 
So, some restriction on the price as 
well as a restriction on production of 
Ik* dbotiM is required.

Mr. Speaker: We are not going Into
4he question of prices of cotton. Them 
are many ways in which handloom 
dhoties can be allowed to expand. This- 
if one particular restriction on mill 
cloth and to make that they say 60 
per cent.

Stirt Tangamani: It is for a parti'
cular purpose.

Mr. Speaker: The particular pur
pose is met in a particular manner,

Shri Tangamani: I will confine my
self to the price of dhoties.

Mr. Speaker: How does the price of
dhoti come in here? It is only a 
restriction....

Shri Kanungo; It is only a restric
tion on the quantity.

Mr. Speaker: It is only a restriction 
on quantity. What is the use of going, 
into the dhoti prices?

Shri Tangamani: I will come to i t  
There is so much disparity between 
the price of dhoti and the price of 
raw cotton itself.

Mr. Speaker: If a point is raised 
here, the hon. Minister must answer 
that People outside should not think 
that the Minister has no answer.

Shri V. P. Nayar (Quilon): That
very often happens.

Shri Tangamani: Regarding restric
tion of dhoties, from the objects we 
find that the production in a particular 
Mill for the year ending 1952 March, 
has been taken as the basis and 60 per 
cent, is the allowable production for 
these various mills. We are told that 
by this Act a certain penal excise duty 
has been imposed. What I would like 
to know is how much penal duty 
has been collected during this period. 
I have received information that thfr 
dhoties which are defined in the 
principal Act as cloth which contains 
coloured yarn on its borders—I would 
not use that word—abuse is made o f 
this particular thing. Plain cloth is- 
woven and then some kind of colour- 
ing is put on the border. They W>

s*

(Additional Ixcue  13534-
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about doing tills to get round the con
dition, 'coloured yarn on the borders’. 
These things are sold as dhoties. A ll 
thfa is done for the purpose of circum
venting the provisions of the Act, I 
would like to know what are the 
safety measures for preventing this. 
Once the restriction is imposed___

Mr, Speaker: I think dhoties include 
saris also.

When Shri Rajagopalachari was the 
Chief Minister of Madras the problem 
of handloom industry was becoming 
acute and there was a demand that a 
certain kind of dhoties and saris should 
be banned from being manufactured in 
the mills. These were known as the 
coloured pudavais and karai veshtis. 
This was banned and so far as the 
Madras State was concerned there was 
no problem at all because most of the 
mills are spinning mills. Even the 
biggest unit, the Harvey Mills with
4 lakhs of spindles is only a spinning 
mill and we have got only a very flew 
composite mills in Madras.

Shri Kanungo: They don’t wear
conventional dhoties in Madras State.

Shri Tangamani: In Madras there
are handloom dhoties and the very 
purpose was that handloom dhoties 
should be encouraged. We should not 
allow these mill-made dhoties to be 
let loose in the market. That was the 
purpose of this particular Act'and that 
has been more or less successful so 
far as the Madras State is concerned.

Because the Act is a Central Act 
and the operation of this is a Central 
subject, I submit that the mischief has 
not been prevented at all. I would 
like to know where the permissible 
quota is sixty per cent, of the normal 
quantity packed by the mills, how 
much of the duty has been collected 
for a particular quarter or how much 
excise duty has been collected ever 
since 1053 when this Act came into 
force. That is why, by way of abun
dant caution, I have given an amend* 
raent that the excise duties leviable 
should be three annas, four annas, five 
annas and ten annas per yard in place

of two annas, three annas, four annas 
and eight annas.

Another point is that where this 
permissible quota is not fixed, where 
it has been rejected by the Textile 
Commissioner, they have still got 
ways and means of getting this per
missible quota. That is why I am also 
moving an amendment that where the 
Textile Commissioner has rejected this 
permissible quota, no further appeal 
lies.

I have also moved an amendment 
that in addition to the extra excise 
leviable on goods, there must also be 
powers to prosecute them and levy a 
fine to the extent of Rs. 20,000. I would 
like to get an assurance from the hon. 
Minister as to how he expects to see 
that these practices are not continued. 
The limited scope of this amendment 
is to bring under the purview the 
owners who have got more than one 
mill. I would like to know the for
mula which he has got to enforce the
scheme propounded in this Bill.

Shri Narasiiphan (Krishnagin): We 
are happy to note that the handloom 
industry is being benefited, thanks to 
the policy of the Government. It is 
very sympathetic to the weavers.
There has also been a rise in the 
demand for cloth. Both these things 
have helped the handloom industry to 
manage to exist. But a major portion 
of the assistance that is being given 
by the Government out of revenues 
and excise duties collected is now
limited to handlooms within the co
operative field. I would like the-Gov
ernment to consider whether its scope 
could be extended to the larger section 
that is outside the co-operative field so 
that they will also get the benefit as 
soon as possible. Questions were put 
in the House about this and we were 
told that references were being made 
to the Khadi Commission and other 
such bodies. I hope an early decision 
would be taken and if possible, the 
benefits of the excise duties arising out 
of these measures will also be reaching 
that large section which is outside the 
co-operative field.
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Shri Kannngo: I am grateful to Shri 
Shankaraiaya who has made my task 
very much easier. He is connected 
with an apex society and he has prac
tical knowledge of the benefits of this 
particular policy embodied in the Bill. 
He has said so. I am afraid that most 
of the doubts arise from not reading 
the original Act carefully. It was 
passed in 1953. The Bill was debated 
in the House from 21st November to 
26th November, 1953. From the pro
ceedings, I find that a closure motion 
had to be applied because many more 
Members wanted to participate in the 
debate. A ll sorts of doubts were ex
pressed and rightly so. It was appre
hended that this measure will not be 
able to give results. Those hon. Mem
bers who have followed the fortunes 
of the textile industry will realise that 
the apprehensions expressed in 1953 
have been belied.

dhoties than was fixed. If the original 
definition of permissible quota in the- 
Act is read, none of these doubts can 
be maintained. Recently, in 1956, th* 
amount of duty has been increased to 
a considerable extent. There is then 
the physical quantitative restriction. 
These give a support to the weaver.

The improvement of the lot of any 
given man, particularly of a craftsman, 
will depend upon his capacity to pro
duce a product which will be in 
demand by the consumer at a price 
which is competitive. Therefore, the 
weaver must have to change his tech
nique and adopt himself to improved 
tools and appliances. I know there is 
a considerable volume of opinion in 
the country which stands against such 
a course.

Shri Eaoga: Does improvement
mean only introduction of power?

(Additional £xei$e 1153s
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I would only submit that this is only 
one of the steps which have been 
adopted for the advancement of the 
lot of the handloom weaver. This step, 
by itself, is of no value; it is b simply 
negative step. This morning I was 
reading the contribution of my friend 
opposite, Shri Mukerjee, in the 1953 
debate. From the point of view of 
principles of economics, his arguments 
were unexceptionable. But conditions 
being what they are, we cannot be 
theorists. We have to make compro
mises—very undesirable compromises, 
possibly—as the history would show.

This particular Bill is one of the 
infinitesimal attempts of the Govern
ment of India to see that our large 
weaving population are able to earn a 
living wage. I would rather say that 
they should be able to eke out some 
sort of living instead of a living wage. 
The limited purpose of the Bill was to 
see that dhoties and sarees which are 
mainly worn by our population should 
be offered at prices at which the 
weaver may be able to compete in 
the market.

Shri Bharucha and others have ex
pressed certain doubts about the mani
pulation of the statistics of production 
which may release, as a result, more

Shri Kanungo: Let us not argue
about it; I have only said that there 
are diametrically opposite views. In a 
democratic country, the will of the 
bulk of the population will prevail. 
Therefore, what I mean to say is, I  
need not go into those aspects within 
the limited scope of this Bill. My 
point is, within the Bill it is not possi~ 
ble to juggle the figures of production 
in any way, so that the quantum o f 
dhoties and sarees would be anything 
higher than the 60 per cent, which has- 
been envisaged.

About the amendments which have 
been tabled—Shri Tangamani has 
spoken about them—they arise from 
the apprehension that more Draconias 
measures are necessary to make the 
purpose of the Bill effective. I do not 
think that such sadistic legislations are- 
needed considering....

Shri Tangamani: What is the sadism;
about it?

Shri Kanungo: .......the result*
which we have obtained. A  mere re
capitulation of the fact, that when the 
Bill came into operation in 1953 the 
amount of excess levy on excise w «* 
Rb. 9-18 lakhs which gradually dwin
dled and in 1956-57 it has been merely
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Rs, 2 lakh, will show that, with the 
take-up of the handloom weavers and, 
particularly, the reduction in the coat 
of production of sarees and dhoties 
and better marketing facilities, in the 
course of a couple of years there will 
be no necessity of levying any excise 
duties, because the handloom weaver 
will be able to compete at a par.

Therefore, 1 believe that it is not 
necessary to have any more drastic 
measures added to the provisions in 
this Bill, because the results during 
the last few years have proved that 
these are enough. And, considering 
the present additional duties which 
have been imposed in 1956 the protec
tion, however clumsy it may be, is 
available to the weaver and, provided 
advantage is taken of that protection 
for the time being, I believe it won’t 
be necessary for very long.

Sir, 1 commend the motion for con
sideration of this Bill.

Mr. Speaker: The question is:

"That the Bill to amend the
Dhoties (Additional Excise Duty)
Act, 1953, be taken into conside
ration.”

The motion was adopted.

Clause 2.— (Amendment of section 1).
Mr. Speaker: There are no amend

ments to clause 2. I shall put it to 
the vote of the House. The question 
is:

“That clause 2 stand part of the
Bill."

The motion was adopted.

Clause 2 tuas added to the BiU. 

Clause 3.— (Amendment to section 2)

Mr. Speaker: Are there any amend
ments to clause 3?

Shri A. C. Guha: Sir, I beg to move:

Page 1, lines 11 and 12—
/or "under common ownership or 

management” substitute "under the 
tame Managing Agency or Managing 
Director or the same Board of Direc
tors and located in the same town

within one municipal area or if out- 
side any municipal area within the 
same district.”
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Mr. Speaker: Why does he want to 
restrict? How does it help? This 
goes to help the mills to increase pro
duction or, at any rate, not put any 
restriction upon mill production aa a 
group. If they are situated in the 
whole State, even then the present 
clause applies.

Shri A. C. Guha: That is the pre
sent position. Some of the manag
ing agents may have mills some in 
Bombay, some in Kanpur, some in 
Bengal and so on. They will pool 
together the resources of these mills 
and then go on producing beyond the 
quota allotted.

Shri Kanungo: It won’t be possible.

Mr. Speaker: On the other hand, my 
fear is that the hon. Member is not 
helping towards increased production
in the m ills.

Shri A. C. Guha: No, Sir.

Mr. Speaker: “Under common
ownership or management" may mean 
anywhere in the whole of India, but 
he is restricting it to one single village, 
district or even town at the most.

Shri A. C. Guha: “Under common 
ownership or management” may mean 
throughout India. One managing 
agency or some owner may have 
mills in Bombay, Kanpur and Calcutta. 
The purpose of my amendment is 
that while grouping these mills, as 
far as the violation of the quota 
allotted to them is concerned it should 
be restricted only to those situated 
in a particular area.

Mr. Speaker: How will it help the 
handloom industry?

Shri A. C. Guha: In the sense that 
their quota will be restricted to a 
particular area, instead of pooling 
together their resources throughout 
India and infringing the quota allotted 
to them. That will give them greater 
scope for producing over and above
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[Shri A. C. Guha]
the quota. II my amendment is 
accepted they can pool together the 
resources of mills situated in a parti
cular area and not beyond a particu
lar area.

Mr. Speaker: It may be both ways. 
In a particular area it may be intense 
and therefore 60 per cent, may be 
high, and it may be leas in the whole 
of India.

Shri A. C. Gnha: Under the pres
ent provisions of the Bill that is 
always allowed. The same managing 
agency under common ownership and 
management may have mills in Bom
bay or Ahmedabad. They may also 
have mills, in addition to those in 
Bombay and Ahmedbad, some in 
Kanpur and some m Calcutta. My 
amendment will restrict the scope of 
pooling together resources only to a 
particular area, say, Bombay, Ahmed
abad or Calcutta. Instead of pooling 
together resources available in all the 
States, for mills situated in all the 
States, this will restrict their resources 
to a particular area, so that the total 
quantity produced in violation of the 
quota would be small.

The hon. Minister in his reply has 
spoken much about the original Bill, 
the original Act or the original 
measure. I think no hon. Member 
has questioned the soundness of the 
original Bill or the original Act 
adopted in 1953. Our objection is only 
that by this measure he is affecting 
the efficiency or effectiveness of the 
original Act. This will not help the 
handloom industry. This will rather 
act adversely to the handloom indus
try and the help that has been pro
vided for by the original Act will be 
reduced. This will whittle down the 
effectiveness of the original Act.

If my amendment is accepted, that 
■will at least restrict to some extent 
the mischief that these mills may do 
by pooling together the resources of 
their mills. As I have stated, some 
of them have got 4, 5, 6 or 9 mills

Duty) Amendment Bill

under their control. They may be 
spread throughout India. My purpose 
is to restrict the pooling together of 
their resources to a particular area, so 
that they may not go on producing 
on the basis of 6, 8 or 9 mills that 
they may be controlling.

Mr. Speaker: Amendment moved:

Page 1, lines 11 and 12—

for "under common ownership or 
management substitute “under the 
same Managing Agency or Managing 
Director or the same Board of Direc
tors and located in the same town 
within one municipal area or if out
side any municipal area within the 
same district.”

Shri Ranga: Mr Speaker, Sir, we 
make our remarks here in the hope 
that the hon. Minister on that side 
will give due consideration to them 
and, if he agrees well and good, if he 
does not agree he will state his reasons 
as to why he does not agree so that 
we may become the wiser for it. But, 
instead of that my hon. friend has 
thought it fit to ignore all the sug
gestions that we have made in regard 
to this particular matter. I have 
already requested him to assure the 
House what steps the Government 
would be willing to take in order to 
prevent these out-dated or too old 
mills from___

Shri Kannngo: That is entirely....

Mr. Speaker: I am afraid, hon.
Members are trying to make this Bill 
much bigger than what it is. The 
original Dhoties (Additional Excise 
Duty) Bill was there. This does not 
touch all those points. Here it is 
about group of mills under the same 
management.

Shri Ranga: My point is, supposing 
there are A, B & C, three mills, one 
of which becomes too old to produce 
any cloth at all, then the production 
from it ought to be taken out of 
account and credit should not be given 
to the owner to get that particular
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quota transferred to the other two 
mills and maintain the same amount 
of total production. Of course, we 
would like this mill production to be 
reduced, but it cannot be reduced 
under this particular provision: If
some steps are not taken by the Gov
ernment to see that the old or out
dated mills are taken into account 
and the quota granted to them is not 
made use of by the owners of a 
particular group of mills in order to 
step up production in the other-two 
or three mills that may be in their 
possession. That is a kind of loop
hole which they are likely to exploit. 
That is why I said that if it is the 
intention of the Government to pursue 
a policy of slowly allowing these 
over-aged or out-dated weaving mills 
to go out of production, then, they 
should certainly not give an oppor
tunity to the common owner to make 
use of the quotas that are already 
given to these over-aged mills for 
stepping up their production in the 
other mills, and in that way maintain
ing the total mill production to the 
detriment of the khadi and handloom 
industries. I thought that the hon. 
Minister would give some assurance 
as to the steps that he might be 
possibly taking or at least that they 
would be keeping this particular 
possibility under careful examination 
so that at the proper time they might 
be prepared to take necessary protec
tive steps in the interests of the 
weavers and of the khadi industry.

Shri Shankaraiya: There is some 
truth in what Shri Guha has said 
and that is why in my speech I 
stated that the lifting of the 60 per 
cent, should be restricted to the parti
cular mill that produces that cloth. 
What happens is this. Suppose four 
mills are in the common management 
of one person. I f the production is
1,000 bales every month, 60 per cent, 
would be 600 bales per four mills. 
That would come to 2,400 bales. Sup
pose, three mills do not work and only 
one mill produces. I f they produce
2,400 bales, even though the other 
three mills are idle, the group of 
management will be allowed to lift

2,400 bales. What I say is, suppose a 
particular mill produces 1,000 bales, 
then 60 per cent, is allowed under 
the Act and it may be given. They 
will be entitled only to 600 bales 
instead of 2,400 bales. Now, we will 
be allowing the production to be lifted 
in a larger variety even though the 
mills remain idle. That is why in the 
beginning I said that the production 
must be limited to the particular mill 
and the 60 per cent, should be res
tricted to the particular mill in one 
group, as it would otherwise encour
age the higher lifting of the quota.

Shri A. C. Guha: It is against the 
fundamental provisions of the Bill.

Mr. Speaker: What Shri Shankar
aiaya wants evidently is this. Not only 
the permissible quota should apply, 
under this amending Act, to a group 
of mills together but also apply indi
vidually. The quota shall apply both 
individaully and collectively. With 
the permission of the Commissioner, it 
may be reduced in the case of a group 
but not added to it. Also, 15 per cent, 
quota must apply to everyone of them. 
These are the ceiling or the roofing— 
something like that.

Shri Kanungo: I am sorry I cannot 
accept the amendment, because the
results of it will be

Mr. Speaker: What is the object of 
this amendment? How does it help?

Shri Kanungo: I do not know. If 
you permit me to say how it hurts...

Mr. Speaker: I am asking the hon. 
Minister how this amending Bill helps.

Shri KtnoDfo: This amending Bill 
is giving legislative sanction to a 
practice which is continuing and is 
showing results from 19Q2.

Shri A. C. Guha: — and it has been 
acting adversely to the interests of 
the handloom industry.

Shri Kanungo: I beg to submit that 
it is not. The results of this—what 
you call—amendment would be that 
it will achieve the purpose which was 
debated in 1953 and rejected by the
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House, namely, that the millB in West 
Bengal should have a larger quota of 
dhoties to manufacture.

Shri R&nga: It was for their benefit 
that we have adopted this.

Shri Kanungo: The fact is, the per
missible quota as defined in the 
original Act is based upon production 
at a given period. Some of the mills 
are equipped for production of more 
dhoties and some are not equipped for 
that purpose. A  balance has got to 
be struck. The problem has to be 
solved and the purpose for which this 
particular amending legislation has 
been brought is this. The Textile 
Commissioner should have the option 
of clubbing together different units 
and clubbing together the quota for 
the purpose of giving a 60 per cent, 
average of the productive capacity of 
dhoties at a given period. By no 
manipulation of statistics it can be 
said that the total overall of 60 per 
cent, is being increased.

Shri Naushir Bharucha: That is not 
the point. The quota is transferred 
from one unit to another.

Shri Kanungo: It is transferable,
but the total quantum of dhoties and 
sarees at a given period based upon 
thft definition of permissible quota 
cannot be increased. I f my anticipa
tion is wrong and if Shri Naushir 
Bharucha's anticipation is right, or not, 
only the statistics for a given quarter 
will prove.

Shri Barman (Cooch Behar— 
Reserved—Sch. Castes): Why club
bing of different mills in the same 
management is required then?

Shri Kanungo: It is required because 
we have got to keep up a certain 
quantity of production.

Shri A. C. Gnha: If necessary 
increase it.

Shri Kanungo: It is not possible.
No. We cannot increase it. We do 
not want to increase it. The total 
quantity of 90 per cent, has got to be

maintained, but maintained in a way 
where the prices will be simpler. Hie 
prices cannot be allowed to rise. It 
is quite possible that, as it happened 
in 1956—September—the prices can 
rise very much higher. The immediate 
result of this legislation was that the 
prices of dhoties rose up by as much 
as 40 per cent. That is a condition of 
things which certainly none of the 
Members of the House desire.

Shri Shankaraiaya: May 1 add one
clarification? I f there are subordinate 
companies, with branches, we can 
understand something. But if differ
ent companies are under the same 
management, the managing agent or 
the managing director is interested.

Shri Kanungo: There are so many 
forms of ownership and management. 
It is simpler to have a proper defini
tion of it than to restrict it to com
panies as defined by the Companies 
Act. Also, there are certain units 
which are proprietary and what you 
call partnership firms, and the position 
of ownership companies also changes 
from time to time. Therefore, we 
take one component unit as the 
establishment, whatever be the owner
ship. Therefore, the definition of 
ownership has been purposely made 
wide, because you want to stick to the 
provision of 60 per cent, and you 
cannot have an undesirable state of 
things where the price shoots up. So, 
we require this particular provision 
to be enacted and the results will 
prove whether our anticipations are 
right or Shri Naushir Bharucha's 
anticipations are right

Shri D. C. Shanna (Gurdaspur): 
What happened last time?

Mr. Speaker: For clause 3, there is 
only one amendment. I shall put the 
amendment to the vote of the House.

The question is:

Page 1, lines 11 and 12—

far "under common ownership or 
management" substitute “under the 
same Managing Agency or Managing
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Director or the same Board of Direc
tors and located in the same town 
within one municipal area or if 
i f  outside any municipal area within 
the same district.”

The motion was negatived.

Mr. Speaker: The question is:

“That clause 3 stand part of the 
Bill".

The motion was adopted.

Clause 3 was added to the Bill. 

Clause 4.- (Amendment of section 3) 

Shri Tangamanl: I beg to move:

Page 2, lines 7— 

add at the end.
“and the decision of the Textile 

Commissioner shall be final”

If my amendment is accepted, sub
clause (4) will read as follows:

“Where an application for the 
fixation of a permissible quota 
under sub-section (3) is rejected, 
the Textile Commissioner shall 
record in writing a brief state
ment of his reasons for such 
rejection, and the decision of the 
Textile Commissioner shall be 
final ”
I shall also move the next amend

ment No, 5.
I beg to move- 
Page 2—
after line 7, add:

“ (5) Where the quantity of 
Dhoties issued out of any mill or 
group of mills exceeds in any 
quarter the permissible quota for 
that quarter fixed by the Textile 
Commissioner, the mill or group 
of mills may be levied a fine 
extending to rupees twenty 
thousand in addition to the duty 
payable under the Act.”

I  shall briefly explain my amendments. 
I f  the particular permissible quota is 
rejected, then no attempt should be

made to refix the quota, but the deci
sion of the Textile Commissioner 
should be final.

My second point is more in the 
nature of a deterrent punishment that 
a fine of Rs. 20,000 should be imposed 
where they have exceeded this quota. 
The Minister, in his reply to the first 
reading, said that this excise duty has 
progressively decreased. Whether it 
has decreased because there has not 
been any violation of the fixed quota 
permissible or whether there is some 
method for circumventing it is a point 
to be enquired into. The hon. Minis
ter also statfed that a certain existing 
practice is being legalised, namely, 
although the individual quota has 
been fixed, whether the individual 
mills had produced the requisite quota 
or not, because the group of mills 
were owned by a particular owner, 
this 60 per cent, has somehow been 
adjusted. I f that is the position and 
this is only for the legalisation of the 
actual practice, I submit that my 
amendment is very important, which 
I would like to press.

Mr. Speaker: Amendments moved:

(i) Page 2, lines 7— 

udd at the end:

“and the decision of the Textile 
Commissioner shall be final’'.

(ii) Page 2— 

after line 7, add:

"(5) Where the quantity of 
Dhoties issued out of any mill or 
group of mills exceeds in any 
quarter the permissible quota for 
that quarter fixed by the Textile 
Commissioner, the mill or group 
of mills may be levied a fine 
extending to rupees twenty 
thousand in addition to the duty 
payable under 'the Act.”

Shri Jadhav: I beg to move:

Page 2—
after line 7, add:

“Provided that without prejudice 
to the Schedule to section 4, if the

(Additional Excise 12548
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[Shri Jadhav]
quantity of dhoties issued out of 
any mill after the 26th day of 
October, 1963, or group of mills 
exceeds the permissible quota It 
may be confiscated and the mill 
or group of mills be fined with an 
amount ranging from one thousand 
rupees to ten thousand rupees as 
the case may be.”

By this amendment I only seek to add 
a proviso to sub-clause (4). I f a 
mill or group of mills produce a quota 
beyond the permitted quota, the quota 
produced beyond the permitted quota 
should be confiscated and the mill or 
group of mills should be fined with 
an amount ranging from Rs 1,000 to 
Rs. 10,000.

Mr. Speaker: Amendment moved:
Page 2—
after line 7, add:

"Provided that without prejudice 
to the Schedule to section 4, if the 
quantity of dhoties issued out of 
any mill after the 26th day of 
October, 1953, or group of mills 
exceeds the permissible quota it 
may be confiscated and the mill 
or group of mills be fined with an 
amount ranging from one thousand 
rupees to ten thousand rupees as 
the case may be.”
Shri Kanungo: As regards Shri 

Tangamani's amendments, he wants 
that the decision of the Textile Com
missioner shall be final. I shall be 
very happy to do that; in fact, I would 
like it to be embodied myself, but the 
point is that the Constitution gives 
certain powers to every citizen and 
we cannot take them away. The 
courts are open to every citizen. There
fore, there is no point in our saying 
that the Textile Commissioner’s deci
sion shall be final, because the power 
given by the Constitution cannot be 
abridged.

About the next point, I have replied 
earlier that the penal provisions of 
the Textile Control Order are still 
there. Prosecution is possible; it is 
not ruled out. It can be done. But 
when the purpose Is being served with

the present provision of a penal deter
rent duty, -what is the use of embody
ing it in this legislation? Prosecution, 
is possible and can be done. But if 
you can get the same purpose served 
without going to criminal courts, by 
the economic laws and by fiscal 
measures, why should we take recourse 
to it doubly? Therefore, 1 do not 
accept this suggestion.

To Mr. Jadhav’s amendment also, 
the same argument applies. 1 would 
only add that confiscation will create 
another problem. We do not want to 
destroy a certain quantity of cloth 
produced. What are you going to do 
about it.

An Hon. Member: Sell it.

Shri Kanungo: We cannot sell it 
cheap, because the very purpose will 
be lost. So, the present provisions, as 
they are, are desirable and should be 
kept.

Mr. Speaker: I shall now put amend
ments Nos. 2, 4 and 5 to the vote of 
the House. The question is:

Page 2— 
after line 7, add:

“Provided that without pre
judice to the Schedule to section 
4, if the quantity of dhoties issued 
out of any mill after the 26th day 
of October, 1953, or group of mills 
exceeds the permissible quota It 
may be confiscated and the mill 
or group of mills be fined with an 
amount ranging from one thousand 
rupees to ten thousand rupees as 
the case may be.”

The motion was negatived.

Mr. Speaker: The question Is:

Page 2, line 7— 

add at the end:

“and the decision of the Textile 
Commissioner shall be final” .

The tfwtion tacu negatived.

(Additional Excise 12550
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Mr, Speaker: The question is:
Page 2,—
after line, 7, add:

“ (5) Where the quantity of 
Dhoties issued out of any mill or 
group of mills exceeds in any 
quarter the permissible quota for 
that quarter fixed by the Textile 
Commissioner, the mill or group 
of mills may be levied a fine 
extending to rupees twenty 
thousand in addition to the duty 
payable under the Act."

The motion was negatived.

Mr. Speaker: The question is:
“That clause 4 stand part of the 

Bill.”
The motion was adopted.

Clause 4 u;as added to the Bill.

Clause 5 was added to the Bill. 
ClaoM i . — (Amendment of section 5)

Shri Harish Chandra Mathur (Pali): 
My amendment No. 1 is in accordance 
with the recommendation of the Com
mittee on subordinate Legislation and 
I hope the hon. Minister will have 
no objection to accept it. It is only 
about the rules made under this section 
to be laid before the Parliament.

Mr. Speaker: Is it not there in the 
original Act itself? This is only an 
amending Bill to levy an additional 
duty. I And that it is not there in 
section 5 of the Act. Section 5 says, 
“The Central Government may. . . . . .
make rules for carrying out the pur
poses of this Act, including, in parti
cular, the submission of returns.. ..  ”
etc.

We have adopted this formula uni
formly in the case of all delegated 
legislation.

Shri Kanungo: I have no objection, 
on principle to accept this amend
ment, but I would like Mr. Mathur to 
substitute the words as I have here.

Shri Mohiuddin (Secunderabad): 
The rule-making section of the original 
Act is not touched by this amending

Mr. Speaker: We are only giving 
additional power to the Parliament 
and legalising it, bringing about uni
formity. It can be said that the 
notifications or orders made by the 
Commissioner shall be laid before the 
'House for being examined and so on. 
Therefore, there is no harm. We have 
done it when we refer a Bill to a 
Select Committee. We have issued 
instructions that other clauses which 
have not been touched by the amend
ing Bill may also be examined. Now, 
we are not referring this matter to 
any Select Committee; we are dispos
ing of it here. For instance, in the 
case of the Preventive Detention Act, 
it was thought that other clauses 
which were not touched by the amend
ing Bill might also be examined by 
the Select Committee for bringing 
about uniformity and in accordance 
with the experience in later years; so, 
that power was given to the Com
mittee .. . .

Shri Kanungo: It is for you to con
sider whether this precedent will 
apply in future also.

Mr. Speaker: It will not apply.
This is purely a matter of delegated 
legislation, under the rule*making 
power of the Government. We are 
trying to bring about uniformity. I 
thought the hon. Minister himself 
would have brought forward such an 
amendment. It is only for removing 
a lacuna. The Minister has no objec
tion to that.
IS hrs.

Shri Mohiuddin: I suggest that the 
word “Act” may be substituted for the 
word "section".

Shri Kanungo: That is the regular 
form which we have accepted.

Shri Harish Chandra Mathur: I beg
to move:

Page 2,—

for clause 6 substitute:

'6. Amendment of section 5.—
Section 5 of the principal Act



12553 Dhoti99 (Additional 7 SEPTEMBER 1957 Cotton Fabric* (Addi- 12554 
Excise Duty) tional Excise
Amendment Bill

[Shri Harish Chandra Mathur]
shall be re-numbered as sub
section (1) thereof, and—

(a) in sub-section ( 1) as so 
re-numbered, after the words "in 
particular", the words “the form 
and manner of applications for 
fixation of permissible quotas for 
groups of mills, the procedure to 
be followed in relation to such 
fixation and” shall be inserted;

(b) after sub-section (1) as so 
re-numbered, the following sub
section shall be inserted, name
ly:—

“ (2) All rules made under 
this Act shall be laid for not 
less than thirty days before each 
House of Parliament as soon as 
may be after they are made, 
and shall be subject to such 
modification as Parliament may 
make during the session in 
which they are so laid or the 
session immediately following.” *

Mr. Speaker: The question is:
Page 2,—

for clause 6 substitute:

6. Amendment of section 5,— 
Sectien 5 of the principal Act 
shall be re-numbered as sub
section ( 1) thereof, and—

(a) in sub-section ( 1) as so 
re-numbered, after the words “in 
particular”, the words “the form 
and manner of applications for 
fixation of permissible quotas for 
groups of mills, the procedure to 
be followed in relation to such 
fixation and” shall be inserted;

(b) after sub-section (1) as so 
re-numbered, the following sub- 

-section shall be inserted, namely:—
“ (2) All rules made under 

this Act shall be laid for not 
less than thirty days before each 
House of Parliament as soon as 
may be after they are made, 
and shall be subject to such 
modifications as Parliament may

Duty) Bill

make during the session in 
which they are so laid or the 
session immediately following."'

The motion was adopted,

Mr. Speaker: The question is:

“That clause 6, as amended, 
stand part of the Bill” .

The motion was adopted.

Clause 6, as amended, was added to 
the Bill.

Clause 7.— (Amendment of the Sche
dule)

Mr. Speaker: Amendment No. 6 of 
Shri Tangamani is out of order 
because it increases the incidence of 
taxation.

The question is:
“That clause 7 stand part of the

B ill” .
The motion was adopted.

Clause 7 was added to the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

Shri Kanungo: I beg to move:

“That the Bill, as amended, be 
passed ”

Mr. Speaker: The question is:
“That the Bill, as amended, be 

passed” .
The motion was adopted.

COTTON FABRICS (ADDITIONAL 
EXCISE DUTY) BILL

The Minister of Commerce (Shri 
Kanungo): I beg to move*:

'That the Bill to provide for the 
levy and collection in certain cir
cumstances of an additional duty 
of excise on cotton fabrics issued 
out of mills be taken . into con
sideration.”

The purpose o f the Bill has been ex
plained in the Statement of Objects

' v *  wi*h the recommendation of the President




